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T THE CENTRAL ADMINISTFATIVE TRIBUNAL , JAINUR BENCI, JAIPUR,

CP 25/95 in 02 430/92

(oA 39/90) s Date of order 20.7,95
1. Dehi Charan g, Jo Shr.:. Rameshwar Dayal, recident S F

Village Nagal; ulnghala, Pozt Singhara, T=2hsil Bayan,
District Bharatpur,

2, tailash Chandrz 8/c Shri Bhola Ram Gujar resident of
agilw Thoda, Post Band Baralta, Tshsil dednag
Distrzit Bharatpur,
cos getitioners
VERSUS
1. Shri G.R. Meghwal, Divisional Enginz:zr (Telzgragh)
Railway Elzctrifiestion (Telecormunication Departmant),
Krishna Nagar, Bharatpur, :
coe Respondent

QO RAM

Hon'bls Mr, Gopal Krishna, Viece Chainvan.
Hon'ble Mr. O0.P., Shama, Member (Adainistrative)

For the Petitiosnzrs ess Mr, Dharmendra Agarwal
For the Respondents cee Mr, V.S. Gurjar
O RDER

(PER BJII'ELE PR, GOFSL IRISHIA, VICE CHAIRMALN)

This ‘is a Contenpt Petition alleging therein that the

respondants hav ralen the petitioners on duty and as such
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they have committed,/}contempt of court by not implamznting th2
direction of the Tribunal issusd in O no, 430/92 (02 39/90)
ba

on 29,9,94, Th2 learned counsszl for the peatitioners has stat

(u
1

w

that the dirzsctioni’ hag now bzen complied with., In such
situstion this application i¢ hereby disnissed, Notices issued

are digcharged,
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(0.P. 53 %mn ) (304l TRISHIA)
MEMEER(X) VICE CH:IRI2N

AHQ.




